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IN THE COURT OF ADDITIONAL DISTRICT & SESSIONS JUDGE 
FAST TRACK COURT :: BISWANATH CHARIALI. 

 
Misc.(Bail) Case No. 63 of 2022. 

 
   Md. Ayub Ali 
 
 -vs- 
State of Assam. 
 

Advocate for the Petitioner:- Mr. R.K. Sharma. 
Advocate for the respondent:- Addl. P.P. 
 
Present. Smti. T. Hussain 
Addl. Sessions Judge, Biswanath Chariali. 
 
      ORDER 

 10.03.2022.        
 The Petition filed by the accused/petitioner Md. Ayub Ali, u/s- 438 Cr.P.C, 

seeking pre-arrest bail in connection with Gingia P.S Case No. 89 of 2021, u/s- 

366 of IPC, is taken up today for further hearing as the called for case diary is 

received. 

 Heard the learned counsel appearing for the accused/petitioner as well as 

learned Addl. P.P. and carefully perused the materials available in the case diary. 

 The Facts leading to filing of the instant bail petition u/s- 438 of Cr.P.C, in 

brief are that on 07-06-2021, at about 7.30 P.M, 17 year minor daughter of the 

informant went missing. On 18-06-2021, at about 7 P.M, she returned home and 

on being asked she told the informant that on 07-06-2021, at about 7 P.M, while 

she was standing in front of her residence, the accused Alauddin Seikh and Ayub 

Ali came there in a motorcycle and forcibly took her with them and kept her in 

some unknown place. On 18-06-2021, the accused left her near Gingia Center, 

after which she came home. In that respect the informant Ahmed Ali, lodged the 

ejahar on 19-06-2021, giving rise to Gingia P.S Case No. 89 of 2021, u/s- 366 of 

IPC. 

   Now apprehending arrest in connection with the aforesaid Gingia P.S Case 

No. 89 of 2021, u/s- 366 of IPC, the accused/petitioner has approached this court 

seeking pre-arrest bail u/s- 438 of Cr.P.C. 
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 It is submitted on behalf of the accused/petitioner that he is innocent and 

that he has been falsely implicated. Further submission on behalf of the 

accused/petitioner is that the informant wanted to marry off his daughter to the co-

accused Alauddin Seikh. But as she is minor, the present accused/petitioner asked 

the informant not to solemnize the marriage and he also informed the matter to the 

VDP of that village. 

 Now, having gone through the statement of the victim girl, recorded u/s- 164 

of Cr.P.C, I am of the considered view that custodial interrogation of the 

accused/petitioner Ayub Ali is not necessary for investigation.  

Therefore, I find it is a fit case to extend the privilege of pre-arrest bail to the 

accused/petitioner Ayub Ali.  

Hence, in the event of his arrest, the accused/petitioner Ayub Ali, shall be 

released on bail of Rs. 10,000/- with a local surety of like amount to the 

satisfaction of the I.O. The accused/petitioner shall appear before the I.O within 

10 days and shall co-operate with the investigation and they shall not hamper 

the investigation in any manner. 

  Send back the C/D. 


